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.Mumczpal Act Bombay C’Lty (Bombay Act III qf 1888), sectwn 5""/~Notwe
- of suit when necessary—Refund of town clutws-—Lzrmtatzon—-metatLon Act
(XVof187?'), schedule I, artwle 2. e T ‘

S
[

The plaintiff sued to recover cextam towu dutles w}nch he ha.d pmd on 1mporb

: mg grain' and sugar,~but which- under- section: 195 Of the Glty of Bombay.

- Munieipal Act (Bom. Act IIT of 1888)-he was entitled to-have refunded on
. exporting them.” He “had applied for a refund in October, 1899, but his clain<

. was rejected on the 21s1; Februmy, 1900 The suit was filed on the 21st August,

_1900. . - PSS

 Section 527 of ‘the 01ty of Bombay Mumclpal Ack (Bom Act III of 1888)
plescnbes that, one month’s notice shall be-given of any suit 1ntend°d to be
blought in respest-of any actin pnrsuance or exeeutlon or intended execution of
the Act, or in respect of negleet or default in‘the exeoution of the Act,and article
2 of schedule II of the Limitation Act (XV of 187Y) preseribes, as the period of
hmltatlon for such suit, mnety days from the date of the act or omission’ eomplmn'
ed of.~ Due notlce of the suit was therefore given, but the suit brought in pnrsu-
" anes- of it was not filed until: the 215t -August, d.e.-six months after the act-
eompla.med of, viz. the refusal'to 1efund. "The defendant admltted the amount
_claimed and 'the plaintiff's right to be répaid’it, but defended the suif on. the:
-gréund tha,t he, as Munieipal. Comm1sslone1, had no auﬁhonty to dlscharge a
clalm whieh'was not legally enforceable, the suit being: barred by limitation. " o

“Held, (1), "that seetion 527 of the Act did nét apply and that no notice to the

defendant ‘of this suit was- necessary. -The. -defendant could- not elaim that his
nonduet had any relatlon to"the execution of the Act if be knowmgly a,nd
mtentlona,lly acted in contraventmn of its provmons. Heére the amount pa,yable
by way of refund was ascertained and the plaintiff’s right to- recover it was.
a(lmltted and the refusal'to refund was a dehbelate and conseious contravention
of the provmons of the. Act ~In such & case it could not be held that the -
. Money was bona fide withheld 4n execution of the Act; and ‘that being 50, ‘the”
defendant wasg no}: entitled to notice under section 527. -

@) ’l‘hat the suit was therefore not one of the class refelred to in a.rtlcle 2, d

: schedule 1T, of the Limitation Act (XV of 1877), and was not, baned =~
< Wisent, it is prowded in an Act that notice shall be given to the defendant of
any suit lntended 1o be brought in respect of an act done in plirsuance or .
< exec utlon or mtended executmn of the Act or'in respect of neglech or default m

.

* Small Oa,use Court Refcrence 11'714 of 1900.
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1ts exeoutlon, such prov1slon -does’ not apply when the actmn is brought ‘on a

RANGHORDAS. 5
FEVENG

contract, for the conduct giving rise to the action is a wrongful act or omission

T ’under the conf,ract as dlstmot’; from one m the executmn of the Aet. = 7 -

CASE stated for the decxslon of the chrh Court under sectlon

Léumcrmn
"smgxl;;ﬂ;f(;a' 617 of the_Code of Clyll Proceduxe (Act X1V of }88") by C W.
u}:}n Crryor Chltty, Chief J udge.. e
OMBAY, - ;

1. - This i8 a suit broucrht by the pIamtIﬁ" to recover from the

defendant a sum of Rs, 68, being the amount of town duties,

3 Wasﬁled on the 21st August, 1900, -~ . -

to the refund of -which- the plaintiff claimsto be entitled under

- section 195 of the City of Bombay Municipal Act (Bom. Act III . ‘

" of 1888) and which refund-has been refused by the defendant.
%2, The facts of the case aré not in dlspute, the only questlon
bemg one-of law, viz. , What penod of hm1tat10n is applicable in
such cases. - - » o S - N
23, Two apphcatlons were made by the plamtlﬂ for refund

: of town duties: (1 ) No. 7268, dated 24th October, 1899, in respecl;
- of 514 bags of grain ; and (2) No. 7463, dated 25th October, 1899, .

m 1especb of-thirty bags of sugar, (Bxhibits A and B.) ‘The :

;‘ amounts -due” in_respect of such refunds are Rs.. 45-10-0 and

~ Rs. 22 6-0, respectively; and it is admitted that if plamtlﬁ’
elalm is w1th1n time, he is entitled to payment of these amounts: -
4, ‘The rules governlng stch refunds have been put. in and

W111 be found at pace 39 of thevbook of "VJ.'un1c1paI Bye-laws f.
(E\hlblt No. 1) - oo i

_“5. The plamtlff’s clalm was reJected by the Mumczpa]
authonbles on 10th February, 1900, but -the rejection was" not -
commumcated fo-the plaintiff until the 21st February, 1900 It
St conceded that the -period of - hmltatlon whatever it may be, --

v Wﬂl run from the latter date.

-« 6, -The plaintiff, on- the 21st July 1900 gave the defendant
notlce of hig mtentmn to- file this suit, The notice was not
rece1ved bykthe defendant until the 23rd .T uly, 1900 The sult

7, The. questzon for their Lordsh1ps decxslon w111 be-—
Sy Whether this suit is barred. by the' provmons of the
Limitation Act’ (XV of 1877), schedulé 11, article 2. R i‘,.’.
o) Whether, under section 537 (1) (b) of the Clty of Bombay

- v"\Innmlpal Act (Born Act TIL of- 1888), notlce was necessary&{

beﬁore sult ﬁled -
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».,“8 T am of oplmon ~(thoucrh not W1thout doubt) that both :
questmns must. be answered in-the negative. - As to -the ’ﬁrst I Rmcuonms
“think -that’ article 2. of. _schedule IT of: the Titnitation Act could ) MOORARH;
-nob apply at all to this case, being. exc]uded bv section 6 of that -
’Acb in favour. of section” 527 of the City of Bombay Munlclpal,
Act. - That is a speelal local. laW of Jimitation. which would. oust .
‘the general law, . As to the second, I thmk the case is governed _
Dy . the principle laid down in the case of Maneklal v. Mmmzpal .
C’ommzsszonerm There” seems to be no distinction between the:
obh«at\on lmposed on-the Munieipal Gomm1ss1oner to pay.. the_i
value of land under section 301 and the obhgatlon to refund.the
amount of town duties imposed by section 195.

%9, T should Juention that though the amounb at stake..in_
thls suitis small, there are nine other suits pendmg for, va.rlous
amounts in which the same questions are mvolved. N I ‘am also'

- told that the’ defendant has-large-sums " in hand,, the refund Sof.

fwhlch will depend on the decision of this case.” I ha,ve stayed
proceedm(rs pendmg the return of this reference as reqmred by~

8 section 618 of the Civil Procedire. Code 2 PERE -

bectwn 527 of the Bombay Mummpal At (Bom Act III of

= 1888) Whlch reqmres notice of suit to be given is as fo‘lows :

'SIONER FOR
 THE City OF
" BOMBAY. %

T 2T (1) No suit shall be 1nst1tuted against the Corporatlon or agamst tho
.ejommlssxonm or Deputy (;ommlsbloner, or. avamst any Municipal officer: or.
:mlv'mb, in respect of auy act done in: pursuance “or execu‘gmn or-intended .
xecutlon cof this Aect, or in’ resPecf; uf B0y alleged neglect “or default i the ]
I’Xecutlon of this Aet— - ~ S . AN :
- ce - (a) unt11 the eXplratmn of one month next after notlce in, wrltmg has be@i,
Win. the case of the- Corporatxon, left at the chief. Mummpal office and 'in the -
.. casé of the Commissioner or- of a Deputy Oommlssmner or of a Mumclpal E
f - officer o servant delivered to him or left af his office or place of abode, statmg v
mxth Teasonable particularity 1he catse . of action and the name and- place of -,
abode of the mtendmg pla.mtlﬁ and of his attomey or afrent, 1f any, for the '
'Lpurpose of such'suit; mor ~ 7 - . =
o (0) unless it is commenced mthm six xumths nex’s after the acemal of the :
Gause of action.” e
‘ : (2)_ At the trial of a.ny such sult-— SR
2"l {o) the -plaintift shall nob be permltted to go 1nto ev1dence of any cause
s of action except such as is set fmth in the’ notlce delivered or lefb by him as -

\-';ﬂfOlesald R E Sl

) (1894) 19 Bom, a3y 108, "
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(d) the cIalm, 1f it be for damaoes, shall be dlsmlssed 1f tender of ufﬁolent
a.mends shall have besn made befote *the ‘suit was mstltuted, or'if, after the
“-institution of the suit; a suﬂieient sum’of money is paid. into Court thh costs,
(3) ‘Where the defendant in any such suit is a Mumclpal oﬁ}f'er or: serva s 'g',

Z thrcrmn - payment of the sum or of any part of any sum payable by him m or in:

Conrss

- '.um Ciry or-

B BouBAY. .

“ SIONER ¥OR -consequence of the smt, whether in respect of costs, charges, expenses, compen:

:tion for damages or othexmse, may be made with the _sanctmn of the Standmg;

Commlttee from the mumclpwl fund.” .

- Article 2 of schedule II of the . lelta.tlon Acb (XV of 1877);
prowdes that for a: suit” “for compensa,txon for domg ‘or. for’
“omitting to do an act in pursuance of any enactment in foree for
‘the time being in British India,” the period of- hmlta,tlon ‘shall:
‘be-ninety da.ys from the date When the act or om1ss1on takes
pla.ce'w::: E T :

: If this clause apphed to t}ns sult the p]amtxﬁ"s claam ‘was®
barred the suit not having been filed until the 21st August,- 19&0 :
‘and the act- complamed of, viz. the refusal to refund, having taken -
pla,ce on the 2 lst February, 1900, °

Scatt (Actmg Advocate General) for the Mumclpal Commx’
s1oner “cited. Bom. Act I1T of 1888; sections 195 and 527 ; Act X1
‘of . 1888 ; Limitation .Act: XV of 1877, sections b “and 8- and
_ schedule II— arb. 2 Maneklal v Municipal: C’ommzsszoner f
" “Bombay w; ‘Maxwell on Statutes (2nd Edition), page- 575 C’ouc“}
LV, Steel. ® Wilson v.-Mayor de. ofHahfa:v.<3) =

Po&en‘son for plamtlff cited Chunder Sikiur v. Obhoy -Churat® i
Poomo Chunder v Balfour @ ; Foat v: Magor . &e. of Marg :
Flowerv,ﬁocal Board ofLa'wLe/ton(” Gartonv. G: 7. Razlway @
.A.ddlSOD. on Contract, page 787 ; Limitation Act (XV “of 1877),
schedule 11, -art, 2 ; -Starling’s Limitation Act (‘M;h Edh'”lQOO)
pages 136, 137 Jl[ayandz v. McQufme(9> ar :mmpal Commzttee,
Momdzzbad v. Chatri Szngh.(l")

(@) (1895) 19 Bom, 407 at p, 417, ) (1833) 11 Q. B.D, ééé;}

@ (1854) 3ElL & Bl 402at p. 411 (N (1877) 5 Ch. D, 346. . .
3) (1868) L. B, 8 Exch. 114, - , _,<8) (1858-59) EIL B, & EiL 837-3ao. :
‘@ (1880) 6 Cale8, . - - T @) (1878) 2 Mad. 124 i -

.6} (1868)-9 Cak W, R, 335, ~ . (m (1876)1A11 269, 271. .



"?A’, ectlon 617 of the Oxvﬂ Procedure Code (Act XIV ot‘ 1882) by J~A1\CH0RDAS

. MOORABAI ’

I MUNIOIPAL
the Munlclpal Commissioner has pleaded the bar of llmltatlon S cCoMse *-

. SIONNER FOR -
and insufficient not§e of action. =~ - L A% CITv.OF..
The facts might suggest the idea that the defence is techmcal BousAv, -
but 1 understand the defendant hesitates to. drsoharfre a- cla,lm
.ot Tegaily’ enforceable. Now the refund is claimable tnder::
fsectlon 195 of the City of Bombay M'unrclpal Act 1888 Whlch <
prov1des as follows _— S e e ol

:’_3 ‘7‘, (1) When any artlcle upon which town duty has been pa1d shall be exported
7 from the city, the full amount of the’ duty so paid - shall sub]ect to the prov1smns
herema.fter contained, be refunded. . L AR
K % (2) Such rofunds shall be paid under snch rules a8’ the Commrssroner, w1th
-: the appxova.l of the Standmﬂ Commxttee, sha.ll from trme to. tlme fra.me in t}us -
behalf T - . co I T T e
‘f(?)) Prowdedtha.t—_- S A
(a) o refund shall be- paxd on any altlcle, other th;m tlmber or. ﬂour, not
4ported within~ six months, or on any tnnber not exported w1th1n twelve
months, from the da.te of its exportation ;> - -
©0) & ‘refund shall be clarmable on all ﬂour exported from the cxty w1thout
proof of the; importation of the same, mto the city, equal fo- seventy ﬁve per.
eentum of the amount of the duty ab the tlme belng 1ev1able on the gram from
= whxch such flour Has been prepared ; R = : -
+.(¢) o refund shall be paid unless the semo is apphed for W1th1n one month
from the date of expoﬂatxon 30 . SN e
(d) no.xefund sha.ll be made of any less amount than ﬁve rupees 3 RS

‘Therefore the 1efund is only to be pa1d under such rules as”
:-the \sectlon indicates. There are rules and they’ are referred to. -
Sin. the case. -On an examination of them it ‘appears that the
amount claimableas a refund is only repayable on the performance ;
of certa.m condltlons specified in clauses(z) to (g ) of the rule’ .
relatmgz 0 . the ,refund on export by sea of goods other than
graln. sl : : .
“-The final step is that the Aud1t01 will make out a return as per
form H, “and on presentation of receipt (form E) to the’ Chlef o
Accountant the claxm, aftel comparlson Wlth return H is pald ».
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Now forrn H 1n thls case has never. been made out so that thete

has not, been the requlred compamson, and as & consequence the

‘performed. In strictness therefore neither of the referred : ques- -
tlons arises, as the right to sue for the Tefund has not . matured
“But then it is said on behalf of the defendant that this view of
the case is_not open, inasmuch as no such ob_)e’ctxon Was Or’ could
be: urged . by the plamtlﬁ -and that we ought to hear- the case as .
‘though the preliminary conditions had been comphed with, " T”

“am wﬂhncr to dispose of the case on that footing, and, to ascertam

what on that supposnwn would be the relative posﬂnons of the -
parties, ‘it -is necessary to see what would have been. done if the .
assumption was in accordance with the fact. The plamtlﬁ would

. have procured an’ examination of the goods; he would. have -
' calculated formulated and carried in his claim : this claim ‘would”
“have been examined, the calculations checked, and ultlma,tely the .
. amount due to the plaintiff would have been settled and certlﬁed .
The’ vesult would have been that there was an admission. made by .
the person authorized in that behalf; that there was a deﬁmte sum.
_due to the plaintiff and belonging to him : there Would have been.
“‘no uncertainty as to the amount payable or the plalntlﬁ"s rloht
: to e pald ) ' - o

t

So we have to see whether under the clreumstances nofk

: Would have -been necessary. :The sectlon prescublng notlce 5-
.- 527, which is in these.terms :—

[Hls Lordshlp read the section (supm page 389) and contmue J:

<. Now it is well established that provisions of this. sort do_ ‘ot
‘ /extend to all suits against persons intended to be protected.™ ‘“"I"hls
s amply - illustrated by - “decisions of the English Courts* on

" cognate provisions, which are a valuable guide to us in this respec{;

“One prmmple ‘of exception is- thus stated by’ the - late Lord
: Blackburn while still a Judge of the Queen’s Bench, in. Selme.s- v

:,,Jadge,(l’ where he says: “It has long ‘been- declded that" such
".a. provision” as ‘that contained in this section is-intended to
“protect persons from the consequences of commlttmc 111ega.1
' ,acts thoh are mtended to be doxie under the authorlty of an Acb

BNY cpe
A

“m (1371),1.,3.-6 Q. B.724abp. 727.



TOL. XX”V]’ © BOMBAY SERIES. . S5 393
of Parha,ment but which by some mlstake ‘are ‘not ]llStlﬁed by v 1901, |
the terms and cannob be. defended by its provisions. . . ‘. RANCHORDAS
I agree that if a person knows that he has not, under a statute, AMooﬁ_“‘m}' '
‘authority to do a certain thing and yet intentionally does that -  TEE' .-
.. MouxICIPAL -
thmg, he ca,nnot shelter himself by pretending that the thmg was  Comwmis-
' done Wlth intent to carry out that statute.” Again Mr. Justice . sy o o

8 GO -~ THE CITY OF
. Tiush ‘says (page 728-9) : “ [t is clear they bona fide believed they - Boueav.
were doing what the law allowed, and that is all that is needed to. < b
_entitle them to the protection of the statute 7 Mr Justlce, .
_Hannen’ s remarks were to the same cffect. - S
The result appears to me to be “that the pelson seekmo' the 7
~protection of the Act cannot claim that his conduct has any
“relation to the “execution of the Act,” if he knowingly and
mtentlona,lly acts in contravention of its provisions. So.here, if
(as we have to assume) the amount payabfe by way of refund -
was ascertained and the plaintiff’s right to receive-it admitted,
the refusal to refund would have been-a deliberate and conscious
‘contravention of the provisions of the Act. In such a case it .
‘would be 1mposs1ble to hold that the money was bona fide withheld
“in execution of the Act’’ and such conduct would fall precisely
w1thm the description given by Lord Blackburn as  disentitling B
8 person to notice. I do not say that this has actually been the
.conduct of the Mumclpal Commissioner ; it-has nob ;. but it is
what we have to attribute to him in acceding to the suggestlon
“that we musb treat this suit as though all the condltlons precedent
hmd been performed :
° _There is another .mode of approachmg this case, It is .
established that notice is not réquired where the action is brought | -
on a contract for the conduct leading to the action is a wrongful -
. ack or omission. under the contract,as distinct from one in the
~ execution. of -the Act;.and it is the. breach of ‘a specific contract
. that is the occasion of the right to sue. _On the other hand, the
. exemption from this 1equ1rement -does not apply to all suits én -
' contract as distinet from suits on_contract. This is not a fanciful
distinction ; the rules of procedme have for historical reasons been -
"o moulded that a tort may give rise to a suit in contract by the
'appheatlon of a fiction resulting in the implication of a contract,
while in fact there was 1o contlact. - The. reason Wh) a suit of <
- 3395—3' e : . S

\
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*" this class is not free.from the condition of notice is, that-the suit

is not in respect of anything done in breach of a specific contract,
but in respect of an act or omission in execution of the Act. - The
form of the procedure therefore is no guide to the character“of
the facts out of which the suib arises. . :

Having then arrived at these principles, I will consxder whether

- on the required assumption it cannot be said. that this would be

suit-on a contract. According to these required assumptions
there wbuld have been an examination and adjustment of the
plalntlﬁ”q claim to refund and an admission of the amount due,’
This would have been such an admission and appropnatlon of
the amount in question to the plaintiff’s use as to support a suif
on. an account stated (c¢f, Roper v. Holland (1)), and it appears

“to me. that such a suit would for the purpose I am now

considering be nndistinguishable from a suit ona speciic contract,

‘s that the requirement of notice would’ have no apphcatlon

(cf. Garton v. G. W. Railway).®
T have not overlooked the decision in Shankar v. Mukia, (3)

" but that case as well as those on which it proceeds appear to me

to be based on the special characber of a ruzukhate and 'the

inference to which it gives rise.

In the view I take, article 2 in the second schedule of the Inchan
Limitation Act, 1877, obviously cannot be'a bar, and I therefore
am of opinion that both the questions should be answered in the
negative. - Iam glad that I can so hold, for it relieves the

/ defendant of the ‘unpleasant duty of refusing on a ‘technical

ground to dlscha.rge a claim to the payment of which (accmdmg

~to the stated case) the plaintiff is admittedly entltled

TYABJI .T a1 concur.

'Attorneys for plaintiffs :—Messrs. Unwalla and 'qum’.vr o
- Attorneys for defer;dant :—Messrs. Crawford, Brown & Co..

- - - i -

) ({) (1835) 3 Ad.& EiL ¢9. © (2) (1858-59) EIL, B, & Ell.. 837. .
: i ) (3) (1896) 22 Bom ol3 : )



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 

